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A /ORDER

PER Bench:
1. During hearing of these appeals, none appeared for
assessee. The Ld. Sr. DR pleaded for dismissal of the appeals by
drawing our attention to the fact that the assessee failed to
appear before learned first appellate authority also. In these
appeals, the assessee

271(1)(c) as well u/s 271(1)(b).

is challenging levy of penalties u/s

2. Though we concur with the submissions of Ld. DR that the
assessee has remained negligent in attending the appellate

proceedings, however, keeping in view the principle of natural
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justice, we deem it fit to grant another opportunity of hearing to
the assessee. Accordingly, both the orders are set-aside and the
matter of penalty stand restored back to the file of learned
CIT(A) for fresh adjudication by way of speaking order after
affording reasonable opportunity of hearing to the assessee. The
assessee is directed to substantiate his case failing which Ld.
CIT(A) shall be at liberty to dispose-off the appeals on the basis

of material on record.
3. The appeals stand allowed for statistical purposes.

Order pronounced in the open court on 16.11.2021.
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